315 Obstructions in
Workwng of Grover
Commassion (CA)

[Shr1 S Nanjesha Gowda]
must be dealt with firmly I want
this assurance from the Home Minis-
ter Shr1 Grover ;s humihated, the
hon Governor 15 humihated, they are
humihating everybody You can very
well see how Mr Sathe behaves here
His frtends behave in the same way

MR SPEAKER Please do not go
into these matters

SHRI S. NANJESHA GOWDA 1
want an assurance from the hon
Home Mimister that all possible steps
would be taken against the economic
offenders At the came time I want
the Grover Commission to function
smoothly Advocates must go and
present their cases freely and frankly
‘Witnesses must go and speak frank-
ly This must be looked after

SHRI CHARAN SINGH
already given a reply

MR SPEAKER Prof P G Mava-
lankar—not here

I have

Shr; Ainthu Sahoo—not here

SHRI VASANT SATHE Are the
remarks against the Chief Minister
which were made by the hon Mem-
ber Shri Gowda allowed to remain?

MR SPEAKER T shall examine if
there are any defamatory remark

SHRI VASANT SATHE Not only
defamatory remarks Rule 352 says,
even against persons i high autho-
rity” which includes Chief Mimister,
no such words can be used Kindly
see that

MR SPEAKER 1 will see that
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ssssFypunged as ordered by the Chair
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MR SPEAKER: No, not don'it
record that I am expunging

1242 hrs
MATTERS UNDER RULE 377

(1) RFPORTED STRIKE BY EMPLOYEES OF
INDIAN OI1L CORPORATION ON
22-3-78
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*The Speaker not having sub- sequently accorded the mnecessary
Dermission, the paper was not treated as laid on the Table.



